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want to wait might wait. The then Homo
Minister gave an assurance in this House
and in the other House that he would hold
investigations into the licence matter and the
results of the investigation would be made
known to us. In pursuance of that promise,
he is making a statement.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA) : Before
the House adjourns today, a statement will
be made.
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SHRI NIREN GHOSH : You do not
know A, B, C of things.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : Please do not disturb him.

SHRI NAWAL KISHORE : I may not
understand; but I do not want to understand
anything from you.
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SHRI ABU ABRAHAM (Nominated) :
Mr. Vice-Chairman, Sir, it is not easy for me
to take part in this discussion on Bihar
because, as in the case of many other people,
I have somewhat conflicting emotions on this
issue, emotions involving personalities. I
would like to say that Mr. Jayaprakash
Narayan is someone whom I have always
held in great respect and I do so now. Besides
1 know that many close friends of mine
whose views I respect are in full sympathy
with the movement launched by JP. However,
I must express my views and I must be frank.
I have thought over this whole question for a
considerable time and I have come to the
conclusion that, whatever may have been the
initial nature of the movement today it has
become a large negative force, in the politics
of the country and, what is more, it holds
tremendous dangers to this country, because
I believe it can lead to a situation where the
entire democratic system will come to a stop
and collapse. This is an extraordinary
movement. I have never seen a movement
like this before where the ends are so obscure
and the means so confused. In the beginning
it was said that the movement was aimed
against corruption . Perhaps that in itself is an
admirable objective. But then who is not
against corruption ? To say that [ am against
corruption is only like saying that I am in
favour of virtue. The question is, how do we
get rid of corruption ? Corruption in our
society is a very complex matter and its
ramifiations are wide. It is not just confined
to any one party or to the administration. It
has become a disease in .all pa rties and at all
levels of our society.
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There are obviously many [reasons for
the spread of corruption. The main reason, to
my mind, is the scarcity of food and other
basic necessities of life for the majority of the
people and also the wide disparity between
the rich and the poor. Considering how poor
the mass of our people are, oae should be
surprised why we do not have more
corruption in this country. 1 simply cannot
understand how corruption could be stopped
or lessened by mass demonstrations or by
disruption of the day-to-day functioning of
life in our cities. Every day of bundh only
leads to more dislocation, less production
and more scarcities and it will be the poor
people who suffer from this more than
anyone else. Can we afford to lose so many
million man-hours every year through
demonstrations and things like that ? It is
claimed by the supporters of JP that the
movement is peaceful. It has not been
entirely peaceful, .as we all know, but even if
it were, is not a peaceful disruption of life
harmful to our economy ? I know that there
are many people with high ideals involved in
this movement, but there are also many
groups who have lately joined the movement
whose ideals are not so admirable. The Shiv
Sena, the RSS, the Anand Margis, all sorts of
people have joined this movement. It is not
good enough for JP or his immediate
followers to say that we cannot do anything
about it. If other people follow him, he ought
to do something about it. If he has high
ideals about this movement, then he should
see that all kinds of people who differ from
him radically are not allowed to join the
movement. In fact, the whole character of the
movement today is such that it would be a
good thing to start a save JP campaign and
not a save democracy campaign.

Sir, I listened with great respect and atten-
tion to Mr. Goray's speech and he was right
when he said that there are genuine grie-
vances among the people and this movement
has focussed attention to them because peo-
ple should have some way of expressing their
grievances. At the same time, it is extremely
important for us to see that these grievances
are channelled in the right direction, and not
in any manner that can lead to chaos; that
can open the door to authoritarian rule. If our
students were to find causes to fight for and
constructive activities to take up, there are in
our society many such things
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[ Shri Abu Abraham ] which they can take
up. Only a few days ago, I was reading on
the front page of a British newspaper about
the activity of a group called 'The friends of
the earth’, who have discovered twenty
thousand acres of unused land in London,
and they have taken up the job of cultivating
that land saying that they are going to
produce two hundred thousand tonnes of
potato. And they have got permission from
the London County Council for that. This is
one example. Throughout the world, many
groups of people have found things cons-
tructive, things of this nature, to do. And this
is what I mean by the importance of
channelling the energies and the discontent
of our young people into constructive ways.
If you were to say that any movement which
attracts thousands of people is a democratic
movement, then again it is not true. Simply
because a large number of people are in a
movement, therefore we cannot say that it is
a people's movement, that it is a democratic
movement. If we were to say so, then we can
also say that Bal Yogi, the spiritual wonder,
is also a great democratic leader. If any
collection of people could make a people's
movement, then the Kumbh Mela also can
be a people's movement. What is happening
in Bihar today seems to be a kind of a
political Kumbh Mela.

Comparison has been made by Shri
Advani and one or two others with what
happened in Kerala in 1957. Now, the dift-
erence between Kerala and Bihar is that,
whereas Kerala was an isolated incident
which was handled in a particular way, in
Bihar, this is held out as an example, as a
model for the whole nation. And this is the
danger. I am not saying that there is no
scope in our society for a populist move-
ment or that such a movement has no vali-
dity. I am not saying that. For instance, in
the case of the Harijans who are oppressed
by the Brahmins and by people whom the
law cannot easily deal with, it is legitimate
for them to start an agitation to redress their
grievances; and such an extra-constitutional
action would be perfectly valid in a demo-
cratic society. In the same manner, if land-
lees labour undertook a specific movement
with specific objectives—a movement that
is controlled, one that does not become
widely political, a kind of an omnibus
movement—then it is a perfectly valid
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movement; and the sympathy of all of us
goes out to that because it will have certain
positive results.

Sir, the democratic system, parliamen-
tary system of democracy, has taken many
centuries to evolve. Its rules and procedures,
its conventions and traditions are the result
of this long evolution to which many great
minds have contributed. In our own country,
although our present political system is only
25 years old, the democratic traditions of
our society go back to many centuries.
Therefore, it is a serious matter for us to
make any change in the system that we have
today except with the consent of all the
people of the country. It is not a matter that
should be taken lightly. If we are thinking
seriously of altering our political system, then
it is something which should be discussed
among the political and social leaders and
intellectuals of this country, and then, if we
have consensus, we can alter the system.
There are, of course, many features in our
system which, one could say, are not fitted
to our present situation but I have no doubt
that there is no alternative to the democratic
parliamentary system. Certainly it needs
improvement, We can very well do a
streamlining of the system, making it work
more efficiently, making it more responsive
to the basic aspirations of the ordinary
people.

There has been some talk about electoral
reforms in the last few days. I think it is
equally important for us to consider, as soon
as we can, what improvements can be made
in the procedures of our own legislatures, of
our Parliament. May be, it is possible to alter
the time consuming methods of discussion
and debate so that we can save the time and
energy of legislators as well as the
administrative staff. But these things we shall
be discussing another time. To some extent
the JP's movement has brought up some of
these issues to the forefront. I believe it has
done some good in this respect but what I am
most concerned about today is the manner in
which the movement has developed, the
support it is receiving from extremely
reactionary elements in o«r country.

Sir, I would only take a couple of minutes I
have been reading only recently a detailed
account of the way in which the AUende
regime was destroyed by the use of American
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money on a massive scale. When one sees
the way in which national chaos was orga-
nise, the comparison to our situation in
India seems to me very close. In Santiago
and other towns strikes and demonstrations
were originally the main tool by which the
normal life in Chile was disrupted and chaos
brought into its economy. In Santiago, just
as in Bombay recently, housewives paraded
Che streets banging cooking utensils to show
that they had no food to eat; that there was
food scarcity in the country. This was the
famous march of the empty pots where
housewives, many of whom were upper class
ladies accompanied by their maids, carried
empty cooking utensils and banged them all
along the streets. Then a major contribution
to the destruction of the economy of Chile
was a strike by the truck drivers organised
by the right wing unions. A number of their
leaders were trained in Virginia in an
institute financed by the State Department,
the I.T.T. and the United Fruit Company,
among others. Sir, I do not have evidence to
show that the CLLA. or any other foreign
agency is active in Bihar.

SHRI BANARSI DAS : Impliedly you
are making insinuation.

SHRI ABU ABRAHAM : All that I can
say is that I would be very surprised if it is
found that they are not busy in Bihar,
because, after all, why should they sit on top
of the Himalayas and do research on
migratory birds when down here in the plains
i» a situation which is ideal for mischief
from outside powers ?

THE VICE-CHAIRMAN (SHRI V. B.
RAIJU; ; Kindly complete.

SHRI ABU ABRAHAM : Considering
all this, I feel that in the national interest, in
the interest of the future of this country, we
should take steps to end the present con-
frontation and to create an atmosphere
where all sections of the people can divert
their energy and time to the improvement of
the condition of our people, to national
development and reconstruction. Thank you.

SHRIMATI SUMITRA G. KULKARNI
(Gujarat) : Mr. Vice-Chairman, Sir, out of
the speeches that I have been hearing this
evening the best piece of advice was given
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in your speech when you were speaking thai
we should keep politics and personalities
out of politics. I think it was an advice which
every one of us should heed and I would try
to abide by it. Sir, I want to submit that we
are discussing the agitation that is going on
in Bihar. Let us examine the beginning of
this agitation, how exactly it started.

SHRI MAHAVIR TYAGI: The Minis-
ter's statement can be made on the 15th.

SHRI BANARSI DAS : Sir, you art
extending the sitting. How long should we
sit?

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : We may have to sit till 8 o'clock.

SHRIMATI SUMITRA G. KULKARNI:
You will recall that on the 18th March foi the
first time this year there was an agitation in
Patna which was led by students. It caused
vast damages and firing had to be resorted to.
This was the beginning of the agitation. I may
say that on that day there was no J.P. to give
any leadership to these students and no
political parties were involved in those things.
Now the point is, these students had some very
fundamental, basic demands which, if 1 have
understood correctly, were just four or five.
One of them was that their mess charges
should be subsidised in view of the high price-
rise. Secondly, the number of scholarships
should be increased, and the amount of the
scholarship should also be increased because
of the price rise. The third was, in those days,
in February and March, colleges and schools
in Bihar were closed; they should be reopened.
It was affecting their studies and the students
wanted to prosecute peacefully their studies.
And the examinations should be held so that
they could take up some career. Another
demand was that there should be fundamental
changes in education so that it is more
meaningful and more helpful to them in their
later lives. If I am not wrong, these were the
four basic demands of the students. Now, Sir,
at this stage some political parties saw the
success or the potentiality of the students
agitation. Mean while, you w 1 recall, on the
15th March the Guja a -v"mbly v jf cisrclud.
Now there was no platform for any publicity.
There was no place for any features in the
press. They were looking for a nice place
where they could fish in troub water?
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{Shrimati Sumitra G. Kulkarni] The rich,
ripe plum of Bihar was there, where the
students had started an agitation for
reforming education, So they joined it. It is
when the political parties joined it that the
issues, instead of being simple and straight-
forward became complicated and involved,
and acquired all kinds of political, overtones.
They used these naive students who were
very enthusiastic and sincere about their
studies, to ask for the dissolution of the
Assembly. Now in this process of asking for
the dissolution of the Assembly, they have
forgotten what were the basic demands of the
students.  Fortunately these four basic
demands have been met by the Bihar
Government I have made enquiries about it
The mess charges have been subsidised and
other demands have also been met. But these
things have been side-tracked. What has
been brought forward is the dissolution of
the Assembly. Now, how does a student
benefit by the dissolution of the Assembly ?
Let us examine, they = were demanding that
the colleges and schools should be reopened.
But now the students have been told that they
should boycott schools and colleges. Is this
going to help a young man in his career ? The
most precious thing, the most scarce resource
in this world is time. The time of a young
man's life is being ruined and destroyed. I
have visited Bihar. I won't say that I lived
there, but I have met a number of Bihar
parents in Delhi. I have seen young men
loitering here and taking a holiday. They do
not know what to do. It is easy to tell them to
boycott colleges and schools. But it is very
difficult to again put them back in the line
and educate them. An idle mind is a devil's
workshop. Once misguided it is very difficult
to bring them back to some constructive
work. That is my grievance. The children of
this country have been misguided.
(Interruption) Now they are going back. But
they have lost six to seven months. It is a
very serious loss to their career.

On the political side let us examine it.
They are not of the age group who can fight
elections or stand as candidates in any
election. So dissolution of the Assembly is
not going to bring them any fruits. They
have been misled and so they are carrying
on. I do not think the majority of the
students of Bihar State are involved in the
agitation.
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At least this is one feeling that 1 haw
about this agitation.

Another important thing it this. Tkne and
again in this House and other House and the
papers and public platforms, people compare
it with Gujarat agitation. It is true that
Gujarat agitation was started by students. In
Bihar also students started it. But I brought
out the fundamental differences between the
students' agitation in Bihar and the one in
Gujarat where mostly academic issues were
not raised. Corruption was one issue there.
We were not demanding opening of colleges
and we were not demanding subsidy of
scholarship. Now let me explain the
fundamental difference between the two.

Gujarat Assembly had 169 Members and
out of this 95 members resigned. It means that
the Assembly has become defunct. As
against that, Bihar has got 319 Members and
out of that only 35 have resigned. This does
not really make any impact. Again in
Gujarat out of 169 Members. Congress Party
had 140 Members. In Bihar their strength is
186 which is more than the total strength of
Gujarat Assembly. They had a majority...

DR. RAMKRIPAL SINHA : Majority
without morality.

THE VICE-CHAIRMAN (SHRI V. B.
RAIJU) : This is bad. Please sit down.

SHRIMATI SUMITRA G. KULKARNI :
Let me tell you one thing. Only one person of
the Congress Party has resigned. Shri
Mahamaya Babu has resigned. Do you know
that Shri Mahamaya Babu has changed 20
parties in the course of 27 years after
independence. It is just like changing coat or
shirt Is that any indication of a change of
heart or anything like that ? That does not
really make any difference. 1 listened with rapt
attention to Shri Goray's speech. He is my
dear friend. I respect him. I wish I could
speak as beautifully as he does. Now the
Opposition parties are asking for the
dissolution of the Bihar Assembly. But the
rank and file of the opposition parties of
Bihar Assembly are not able to convince
their own people. Their own candidates have
not resigned. I would request them to tell us
how many of their members have resig ned. If
they had not resigned and if they are not
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able to convince their own followers, how
difficult it is for me to be convinced of their
case. I say this in all sincerity and with due
respect to Shri Goray. This is the funda-
mental difference. There is nobody who has
resigned, except 35 out of 319 members.
Therefore, the real essence of the Assembly
is very much in existence.

Secondly, in Gujarat there was a popular
upsurge against the Chief Minister. Everyone
was denouncing him. We travel to
Ahamedabad very frequently with other
Members. I remember Shri Piloo Mody and
other Opposition leaders asking us : What
kind of Party and what kind of Government
you are having? How do you tolerate such a
person as Chief Minister ? We did not know
whether all the allegations against him were
true. But we bowed to the wishes of the
people and he was removed from Chief
Ministership. We also agreed to that. At that
time he was the blackest of the black because
he belonged to the ruling party. But when he
was removed from Chief Ministership,
suddenly Shri Piloo Mody and others are
befriending him and making him a hero. How
can this be correct ? Till yesterday he was
black and today he has become a fair angel.
Can the public of any country be convinced of
this ? Now people are saying that Chimanbhai
Patel will come back to power. There is no
truth in it because people are intelligent and
they are able to understand who is who. Even
the Congress Party is not able to befool our
people nor the gentlemen of the Opposition
Parties can do it. Sir, I would say one thing :
The people of Gujarat, if anything, are having
second thoughts in their minds about the
dissolution of the Assembly there and they
are actually repenting it and I will explain to
you that. They used to have 169 members.
They might be good, bad or indifferent. But
they were the representatives of the people
and they used to do some small relief work
and some day-to-day problems of the people
were solved. The President's Rule may
be excellent and it may be most efficient and
law and order might have been established
there. But can you say this now ? After all, it
consists of one Governor and his two
Advisers. Can you say that three persons can
be a substitute for a popular government there
? Can a man from Kutch or can a man from
the Kathiawad coast come to Ahmedabad to
meet the Advisers there
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and the officials of the Government there t»
ventilate his grievances ? It is most difficult
for him to do so. So, it would be very wrong
to say that the President's Rule is good and
that the people of Gujarat are happy with the
President's Rule and the dissolution of the
Assembly there. In fact, I say, with all the
humility and with all the seobriety at my
disposal that if the elections were held today
or any day, we would win with a thumping
majority with a clear mandate from the
people and there is no difficulty about it in
Gujaiat and we will prove it also. I am not in
the habit of making any false claims of or
making any exaggerated claims. But this is
what I feel about Gujarat and I want to
extend the experience of Gujarat to the
situation that is prevailing in Bihar.

Now,Sir, I want to make my other point
and I would require five more minute*. I am
not a Bihari and I am only a Gujarati and yet
I am speaking on this issue. And, Sir, I
would like to say one thing about what the
people are saying, that is, that the Prime
Minister is very rigid on this issue. Now, Sir,
this is also a little bit of an exaggeration. We
all know her and we all know that she is
known for her resilience, for her readiness to
understand  anything that helps the
democratic processes and also which is good
to the people of the country. She has a very
distinct idea about the people and she has her
fingers on the pulse of the people of this
country. We may be relevant or may not be
relevant on this side. But the people of this
country are behind her and she knows her
people and the people also know her well
and she is ever ready for any kind of thing
that will be good to the people. So, to say
that she would reject these things or that she
is making it a prestige issue would be laying
an unfair charge at the doors of the Prime
Minister who wants to build up the country-
Just now some members were saying that
there are vested interests in this thing. Sir,
since the coming into existence of Bangla-
desh, we have to agree that India has emerged
as a distinctly powerful nation in the comity
of nations and our Prime Minister has been
acknowledged as the most popular leader of
the largest democracy in the world. But h is
not a very happy situation for many powers
and in the power politics of the world it is no*
accepted that a developing nation should
suddenly jump up with a population of about
600" illions which would become a
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Shrimati Sumitra G. Kulkarni tremendous
power in the whole scheme of things in the
world. So, in this game of power politics, this
is not liked. Therefore, there will be interests
and the aim of some of the Opposition people
and the international aim a to ensure that
India does not develop as fast as it has been
doing so far and their aim Js to contain her in
her domestic powers. Do we want to become
the innocent tools in the bands of these vested
interests ? Why should we want this ? Sir, Mr.
Goray was referring to one point. The only
one point of disagreement is dissolution. On
the question of education, we agree that we
should have a fundamental change. On the
question of electoral reforms, we also agree
that we should have a change although, I say,
today's Opposition is elected by this very
method. They have also been in power and
come to power only through this method and
only with these electoral processes. But they
want to change it now. But this kind of
change may not lead to the eradication of
corruption. We all agree that corruption
should be cut out from the bottom and the
Prime Minister is willing to take steps. But
dissolution cannot be agreed to because it
would mean defying the democratic tradition
and deciding the things in the streets and the
day the country decides to settle affairs by
squabbles in the streets, we would have
destroyed the democratic traditions which we
all cherish so much. So, this is the important
point which we should remember. And, Sir,
this would be my very humble appeal to Mr.
Jayaprakash Narayan. We all revere him as
an honest leader and as the most patriotic
leader. Why does he want to stick to the
demand for the dissolution of the Bihar
Assembly ? Can he not give up his stand and
open a fresh dialogue with the Prime Minister
7 The other day, the Prime Minister had talks
with him for about 90 minutes and this was
the only point on which the Prime Minister
did not agree and hence the talks broke down
and I am very happy that she made the point
very clear that dissolution could not be
agreed to. Dissolution cannot be tied to
certain conditions. It is going to lead to a
vacuum which is what is happening in Bihar
now. Please give me half a minute more, Sir.

7p. M.

Shri Jayaprakash is being surrounded by
people of all types. Can I be convinced that
Mr. Masani, Mr. Palkhiwla and the
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gentlemen of the Jana Sangh party can ever
be talking in the same language as Shri
Jayaprakash ? His thoughts, his emotion and
his language are distinctly different from
these persons. He does not need the support
of these persons. If he gets rid of the excess
people who are around him, he will be able
to see things as they are and would be able
to enter into a wholesome and healthy
dialogue with the leaders of the Government.
Then, a solution will be found and some
peace will be brought to Bihar. Why are all
of us getting so agitated and not helping to
improve things ? Dissolution is not
necessary. That is all that [ have to submit.

SHRI UMASHANKAR JOSHI (Nomi-
nated) : Mr. Vice-Chairman, Sir, after
listening to some speeches, especially that of
Nana Sahib Goray, I thought I might not
take the time of this august House. I have
something to say as an independent Member
of this House who has no party affiliations.
It is unfortunate that even in the House of
Elders, discussions are not lifted above
partisan approaches. I thought that it was
high time for all of us, especially those
belonging to the ruling party, to sit up and
think about the big question—what ails
Indian democracy ? The people of India
gave the ruling party a thumping majority
not only in the Centre, but in several States
also. Then, how is it that it is not able to
deliver the goods ? It is unfortunate that the
cry of right reaction and such other things is
raised. People like me would like to know
from hon. Mishra Ji or the esteemed Mem-
ber, Dr. Ahmad, why these things do not
happen. Why is it that we, the people of
India, are not able to lift ourselves up by the
bootstrings so to say from poverty ? Why is
it that more and more people in our country
are getting below the poverty line ? The
goods don't seem to be delivered. This is the
problem, if I may say so. This happen? in
spite of the ruling party having been given a
big majority. Sometimes I feel like writing
out a theme which should have the caption
"The Illusion of Omnipotence". The leader
of the ruling party appears, for all purposes,
to be omnipotent. But she is rendered unable
to do one good thing.

The granddaughter of the Father of the
Nation has spoken something about Gujarat.
May I be permitted to add something to it ?
Gujarat, in good faith, sent 140 Members on
behalf of the ruling party to a House of
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168 Members. What happened ? The grea-
test mistake in Gujarat, or in the Indian
polity, was not the dissolution of the Gujarat
Assembly, but not having dissolved it along
with the proclamation of the President's
rule. Then, this new idea—that of dissolution
would not have been injected into the body
politic of India. If the people were not cor-
aered, they would not have asked for more.
If there was responsiveness and a touch of
accountability on the part of the ruling
party, the people of India would have been
with them.

But there is an utter lack of responsive-
ness. Forty-nine lives were lost before the
fall of the Ministry in Gujarat, More than 49
people lost their lives after that, unneces-
sarily. And for what ? To keep the infighting
in the ruling party going on. Even now, they
are not able to form a viable political or-
ganization.

So, this is something about which all of
us should sit up and think. Perhaps, the
majority blinded the ruling party. Perhaps,
the mastery of the technique of winning
elections made it still more incapable of
being responsive : we can get the votes, we
can get a majority, what do we care for the
people ? This callousness has been the cause
of there being only the form of democracy
in the country and the spirit of democracy
being continuously destroyed. What is nibbl-
ing at the vitals of democracy is this un-
responsiveness to popular discontent. JP has
arrived too late in the day. He might not
have arrived. He did not arrive in Gujarat.
Gujarat spontaneously reacted to a situation.
The rulers, the sensible persons amongst
them, who have been our freedom fighters
—some of them are very brave figures-
should have taken stock of the things. This
is not being done and we are caught up in a
sort of power game and politicking and
shutting the mouths of Opposition members
and all that. This is something more serious
than what it seems to be to us.

JP or no JP, popular discontent is bound
to erupt. I should say that the people of India,
specially the members of the ruling party
owe a debt of gratitude to JP for channelling
tke discontent in a non-violent manner. The
way JP is being criticized, his motives and
his movement are being criticized, gives a
very poor account of ourselves. On the 4tb,
the Gandhi Maidan was a scene of
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action where only the police were active,
and many of the volunteers had even tied up
their hands behind their backs so that they
might not even unwittingly react to such
violence. It was a scene for the gods to see.
The Father of the Nation said that it was
easier to shame the British into good beha-
viour. He never could have been more true.
We just want to keep in power and do not
respond to these things. What is sacrosanct
about the quinquennial immortality of a
legislature ? If the legislature cannot meet
for months, if the Government is run by
ordinances, if the spirit of democracy is
crushed under brute force, what idea of
democracy have we got? Why is there such
a pathetic wailing over the quinquennial
immortality of a legislature ?

Go for a fresh mandate. What harm ? If
you are loved by the people, you will be
returned to power. (Time bell rings) T will
not take long, Sir.

J.P. has tried to inject an element of
responsiveness and accountability in the
body politic and that is what will save Indian
democracy and that is enough of a revolution
in these depressive days. We know that the
international economic situation is bad
enough. Our ills cannot be washed away,
but then the people should feel that some-
thing is being done.

There was a slogan 'Garibl Hatao' as
against another slogan 'Indira Hatao', This
was I think, three years ago. It was
‘either'—'or' proposition. Now, India seems
have reconciled with having both. So, both
will stay.

Why is there a hue and cry about the
Congress being ousted or the leader being
ousted. In a democracy any party, any
ruling party or any leader of a ruling party is
there to be replaced by another. That a
brave woman's name should be bandied
about in such a slogan, a demeaning slogan,
is a cry of cowardice. She would not utter
such a tiling. (Time bell rings).

On the contrary there should be an
attempt to do something for the poor. I,
personally, as a citizen of this country and as
one who has suffered in Gujarat would say,
Mr. Vice-Chairman, through you to this
august House and to the country, let there be
done something for the ame-
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[Shri Umashanltar Joshi] lioration of
the condition of the poor. Do whatever you
want to do with the rich. We, all of us, who
criticise the Government are not for right
reaction, are not for the capitalist or the
monopolist system. It is our grudge that the
ruling party seems to be a protector of the
exploiters and because of the big money
that it requires for elections, it seems that it
is hand in glove with them because money
can come only from those who have money
and it is ultimately we who have to pay
through our nose.

Something, more damaging is being
done to the democracy of our country. On
the 6th of October a peaceful march was
taken out in Delhi. It went to the Prime
Minister. It was led by no less a person than
Acharya Kripalanij who had is a very
graceful gesture postponed the rally from
the 2nd of October to the 6th. And, what did
he get ? Not a word from our leader. I am
happy to learn from this morning's papers
that yesterday the Governor of Bihar tried to
assuage the feelings of those who took a
memorandum of demands to him. A ruler of
the country is for all sections of the society.
On October 6th there was no news of the
rally on the radio at 1 o' clock. Are we going
to listen for what is happening in our country
from the Pindi or Peking radio ? If there are
foreign agents, clamp down on them,
destroy them. But, if women take out a
procession when there is lack of kerosene do
not say that they are out to oust the leader of
the ruling party or dethrone the Congress.
Let the Government deliver the goods. That
is all we want and JP will be rendered
useless.

One word more. The first thing that the
new President of the Congress Party came
out with a was a pratiandolan. People like
me who have been writing plays and things
like that were very amused. Well, you have
been elected to rule and deliver the goods.
Please rule in a manner which will make
any andolan redundant. Then there will be
no need for pratiandolan. But is it that you
would so rule or non-rule—shall I coin that
word ?—or misrule that there is an andolan,
so that you can stage a pratiandolan ? Why
are you playing ewith the people ? Do the
right thing by

[RAJYA SABHA]

the remit of CBI inquiry 280

the people. That is all what is expected.
Thank you, Sir.

| wOdw Wi (wer w@w)
AT SqaATe WY, dmMge |
fagre & 9w qv ==igr ot &
WG Udo WTo ¢ § @94 ATT-
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Fal | Igid UF Y HaE HHA @
HIT 94T Fag ¥ IAT I5 TC WL
e gn @ gaadr wergg @ aow
ST @ €| ST q%q 97 i gy o1
fagre @1 wiga & @ fagre &
wiataq *1 w1 wfafwar qw § @
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forey ot wafar & ger: Fwa afeadw
T 97 w§ WiEEw gEr ar ae
A H =W AwAr 4T A A
afFaT waT g aifw SeW ST SArE
T T OEOTW 9T FE AHOCHT
TAA H W7 gHAT 4V T AFT TEHIC
TR X T FAT AT A W WA §
3 frge & frew 27 Wl oA
T WG G | A=A T T

T

FEOATAT AT T A F A
T2 Y WA g frost wwTRwE
1 & Hhr A FCRE 9 &I
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transgress it.

proper about Bihar and  Shri

very widely reported
commented upon.
Verghese of the

resignation so-called
Why is

being commented

HIMMAT SINH (Gujarat) : Mr.
Vice-Chairman, Sir, I am conscious of the fact
that space and time are limitless, but patience
has its own perimeter and I do not wamt to
Before I come to the subject
Jayaprakash
Narayan, I would like to deal with two or three
questions which arose out of the submissions
made my hon. friend, Mr. Advani, Mr.
Advani mentioned the incident which ha? been
and very widely
That incident is about Mr.
Hindustan Times and his
the reasons why that
resignation has not been accepted or is not
being accepted and who is re«-ponsible for it.
that question assuming such
proportions ? I would not have referred to it
but for the fact that this particular incident is
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upon within the country to tarnish the
image of the Prime Minister .............

SHRI BHUPESH GUPTA: And
also outside.

SHRI HIMMAT SINGH: Also, it has
acquired international overtones. I was
reminded of the comment which 1 read in the
"Newsweek" and the "Times". The
Newsweek and the Times are concerned
about this editor who has resigned, but who
has not relinquished his office. This editor
says that he has had correspondence with the
proprietor of the newspaper but he Is not
releasing it for the benefit of the people.
Why is he not releasing the correspondence ?
The proprietor also is interested in giving an
impression as if he is doing something in
order to please the Prime Minister. Nothing
could be further from the truth. And there
are affable Minister and bureaucrats who are
impressed by the assertions of the proprietor
who has not the courage to say so boldly.
Therefore, in the interests of the freedom of
the press and we as the ruling party and
defenders of the freedom of the press would
like to state categorically that there is a
diabolical game which is being indulged in
by the proprietor, by the editor and by the
international supporters of such type of
proprietors and such type of editors who are
interested in maligning the image of the
Government and the Prime Minister.
Therefore, let it be said categorically that
this type of propaganda is not going to help.
People are there to see for themselves what
freedom the press has in this country and
how it is valued so much by the Government
and the leader of the Government

The second point to which I may draw
the attention of the House—because Shri
Advani seemed to make a mountain of it—is
the statement that Shri Jayaprakash Narayan
was injured by a lathi blow. And I
interrupted him at that time and said that
these were old tactics. When we were
students in England during the thirties, we
knew how the Nazis in Germany used to
beat up their own men and made the the
propaganda that those who were against
them were resorting to violence I should not
at all be surprised. Because listening to the
conversation that must have taken
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place—as reported by Shri Advani—between
Shri Jayaprakash Narayan and himself this
morning on telephone, 1 felt Shri
Jayaprakash Naryan's reply was more
political and very equivocal. There was in
fact no lathi blow. The Prime Minister
herself has stated it ; the Home Minister
himself has testified to it. And if there was
any lathi blow from the police which was
responsible for the injury and the damage to
his rib, well, witnesses could have come
forward, and they could have testified that
event. But nothing of the sort has happened.
These are tactics which are familiar to those
operators who work on behalf of certain
agencies, certain vested interests. These
methods were tried in Germany and we saw
the- results in Germany.

There was the third thing also which was
mentioned very unfortunately in my opinion.
And that was about the High Command of
the Congress Party taking the support of the
Communist Party of India in order to
maintain itself in power I want to say
something very clearly In this behalf I am
reminded of what happened in Europe in the
thirties. It was in 1938 that we witnessed the
sacrifice of Czechoslovakia. What was
happening to Czechoslovakia ? There was
on the one side the demand for the autonomy
of the Sudetenland. and on the other there
was Dr. Eduard Benes who was the Pre-
sident of Czechoslovakia. He was offered
help by the Soviet Union under a tripartite
agreement for the defence of Czechoslovakia
when its integrity and independence were
threatened. But. according to the known
historical rob of Social Democrats, Dr.
Eduard Benes could not see his way to
accept the help of the Soviet Union, instead
he was forced to capitulate. And we know
what fate overtook Czechoslovakia I want to
warn those who are interested in defending
our democratic values and our parliamentary
institutions ; let us not forget the role of the
Social Democrats ; ler us beware of the
results that can flow, and let us draw Our
own lessons and learn from them

Now, coming to Shri Jayaprakash
Narayan, [ am very sorry to say that I am no
respector of personalities however high they
may be. But. Iam certainly
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[Shri Himmat Singh] a respector of
values and what they stand foi. SufHcient
was mentioned about Gujarat both by my
friends, Shrimati Sumitra Kulkaini and
Umashankar Joshiji. All that i wou.d like to
say is that there was a dist net difference
between Gujarat and Bihar. In Gujarat for
the last 25 years ©r 3] years there has been a
lowering of the standards of public life,
lowering of the standards of norms and
morality. And therefore, the peoph there
were enraged, scnumely outraged. And I am
here remi",ed of a Sanskrit sloka ; seeing my
friend Kamiapatiji, I am inspired to repeat it-
maft ser aafeq q@wam Tfa
g AT
A wafafa daar aarfr aoffaas
N

There is. a Sanyaii who is coming from
the river and is goh; to is humble oottage on
the way sess the spectacle of a donkey sating
gripes. And the Sanyasi says to himseli "I
am only a Sanyasi. I IMvC renounced the
world. What d3es it matter if a donkey eats
grapes In somebody else's field ?

"Although I try to pacify myself with
these words, with theese sentiments, 1 still
feel a little pained." In Gujarat this is exactly
what happened. There free Hfe freedom of
expression in public life was stifled to a great
extent because of one man's rule, one man's
control, and in 1969 rf there was one
achievement of the split in the Congress that
was the freedom which individuals got to
express themselves boldly fearlessly and
firmly. Hence was happened in Gujarat was
that laws were undermined and when it was
realised that people who enjoyed power had
nothing in common with the programme of
the Congress Party, and that people who had
been most abusive of the Prime Minister
truned their coats and came to our party
were at the helm of affairs. How were they
expected to fulfil the Congress programme ?
How were they expected to implement the
promises which were made to the people and
for which the party received a mandate ?
Therefore, when there was complete non-
performance and misperformance by the
Government the people were enraged.

[RAJYA SABHA]
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Therefore, the result was that 93 Members,
as was mentioned out of an Assembly of
168, did actually resign and that is how
Gujarat went the away it did.

Coming to the subject proper very
briefly I would say that whatever Mr. Jaya-
prakash Narayan does there is a method in
his madmess. Like Nature he does nothing
invain I have been watching him over the
years not so closely as some of my friends
who have been his colleagues in one way or

the other. Although I have never been even
remotely  connected with  Mr
Jayaprakash Narayan I have been

watching him very carefully ever since I
came back and started taking interest in the
public life of this country. There is one thing
which is very consistent about Mr.
Jayaprakash Narayan and that is his
upholding of the interests of the vested
interests. I remember, I cannot forget—
Why it was not mentioned I do not know—
that it was Mr. Jayaprakash Narayan who
inaugurated the coming into existence oi
the Swatantra Party in Bombay when Mr.
Rajagopalachari came to perform the
ceremony. Let it also not be forgottea that
it was Mr. Jayaprakash Narayms who
called a world conference to protest against
China extending its suzerainty over Tibet.
But, as soon as China came to be in the good

books of the Americans, Mr.  Jayaprakash
Narayan changed his tune. This is not
something which can be ignored. Again,

Mr. Jayaprakash Narayan has not one
word to say about the big task force which
has recently entered the Indian Ocean soon
after Mr. Kissinger's double talk in this
country. Mr. Jayaprakash Narayan has also
nothing to say about the veto exercised in the
United Nations by England, France and
America in favour of South Africa.
Jayaprakash Narayan is very consistent in
that sense. He was also one who advocated
military dictatorship when he saw instability
arising out of the election results in 1967. It
was Mr. Jayaprakash Narayan, as was men-
tioned, who eulogised Pakistan's guided
democracy. It was Mr. Jayaprakash Narayan
who said in so many words that "the idea of
military  dictatorship”", [  am quoting,
"cannot be disregarded because he suggests
that in the political instability created by the
results of the general elections in February
1967 the nation should



289.  Re-statement on

summon the services of the Army to fill the
vacuum and set right the instability".

Lastly, I would like to mention that Mr.
Jayaprakash Narayan is also very consistent
about his anti-Sovietism, his  anti-
Communism, his anti-Jawaharlalism and the
last addition he has made is anti-Indiraism.
Here is what he says—

' My differences with Indiraji are more
fundamental and serious than were my
differences with Jawaharlalji. Differences
with Jawaharlalji related to matters con
cerning the foreign Policy  and not
so much to matters concerning the internal
policy. But with Indiraji my differences
relate also to internal policy."

Sufficient has been said about the life of Mr.
Jayaprakash Naryana. I would only like to
sum up in the words of a very intelligent and
vigilant correspondent who has written in the
Hindustan Standard, as follows

"J.P. started as a Marxist. He then
became a Gandhiite. Then he became a
Sarvodayist. Now he is almost a terrorist."

"He is fond of the Chinese way. He hates
Russia but he is not unfavourably disposed
to the U.S.A." That is my red light to the
nation. Be careful of this man.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : Now, the Home Minister. I would
like to observe that those who ardently
spoke in the debate and those who initiated
the debate are absent when the Home
Minister is going to reply.

SHRI RABI RAY : Mr. Advani is there.

THE MINISTER OF HOME AFFAIRS
(SHRI K. BRAHMANANDA REDDY) :
Mr. Vice-Chairman, Sir, many hon. friends
have expressed their respective opinions with
regard to the subject-matter under discussion
and I am only sorry that because of work in
the other House, I could not be present
throughout. However, I could gather, from
the assistance given by my colleague, the
opinions expressed by hon

10—645RSS/74
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Members during my absence. Now, Sir |
agree with Mr. Advani, Mr. Mahavir Tyagi
and some other hon. Members on my side
who have said...

SHRI LAL K. ADVANI : On a point of
Personal explanation, Sir. I did not know
that the reply was to begin. I was here
throughout and 1 had, in fact, conveyed to the
Minister that 1 would be here.

SHRI K. BRAHMANANDA REDDY: I
have not misunderstood you. 1 have just
begun.

SHRI LAL K. ADVANI : My absence
was remarked. That is why 1 had to explain.

SHRI BHUPESH GUPTA : Anyway
both of them had been absent some time or
the other.

SHRI LAL K. ADVANI : Just for a cup
of tea.

SHRI K. BRAHMANANDA REDDY:
Now, Sir, I agree that for consideration of
the issues involved, it is not necessary to
bring in the personality of Shri Jayaprakash
ji. We need not also, except to understand
what his present' attitude is, except in this
limited context, go into the past of Mr.
Jayaprakash Narayan. All of us have respect
for his patriotism, for the contribution he
made during the freedom struggle But respect
to a Personality or regard to a personality
should not cloud the thinking on the matter.

Now, Sir, as you know, from about the
beginning of 1974 the students in Patna and
elsewhere were concerned about some of
their academic and economic needs. It is
natural that the young people, young friends,
should voice their grievances. And they
related only, as 1 just now submitted, to the
matter which purely concerned them like
food in hostels, like less costly textbooks, like
grant of more scholarships or increase in the
rate of scholarships and the general
economic price rise.

Therefore, the students met the Chief
Minister and the Chief Minister conceded
their demands. That was during the early
part of 1974. Unfortunately, —I do not
know whether it is instigated because that is
what we see all around today—from the
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[SHRI K. BRAHMANANDA REDDY]
18th to 20th March there were wide dis-
turbances and lot of violence. 1 also agree
that during this time Jayaprakashji was not
fully in thejpicture. If the students were not
satisfied or if there were still some grievances
left, what was the duty of any elderly
gentleman irrespective of whether he
belonged to this Party or that Party? If there
were some grievances left, it was the duty of
the elders to advise them to put them before
the Government and say these are the
legitimate demands and they should have
been agreed to by the Administration. That
should have been the partio-tic duty of any
elderly gentleman who wants to properly
guide the new leadership of this country. But
unfortunately on account of the disturbances
and lot of violence that took place and the
number of deaths..

SHRI NIREN GHOSH : By the Police ..

SHRI RABI RAY : ... in Guya and Patna

SHRI K. BRAHMANANDA REDDY :
.that took place, emotions were naturally
roused and students naturally were emotiona-
lly strong. It was at this point of lime that
interested political parties wanted to cash in
on this upsurge of emotions at that time. At
that time presumably, the leadership of
several Parties combined— I do not want to
speak disparagingly just now of any Party—
and they presumably felt that their leadership
may not cut ice with the people and the mere
issues relating to the students alone cannot be
effectively focussed for a wide; agitation.
Therefore, Jayaprakashji was approached
and in my humble opinion it was a
lamentable day when Jayaprakashji yielded
to the request gf these political parties. We
suspect that Jayaprakashji would have been
told that as so many Parties are interested
and are trying to support, naturally all
Opposition members'will resign and if they
resigned, it will have its impact on the
members of the Congress Party also'and they
would also resign and this would almost
create a situation which was created in
Gujarat where a majority of members of the
legislature resigned. But, unfortunately for
them and fortunately for, the democratic
processes, a great number of members of the
main Opposition have not resigned. As I said
yesterday in the other House,

[RAJYA SABHA]
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out of the 77 members belonging to the
Congress (O), BJS, SSP and SP, only 34
have resigned. You know, Sir, that this
House, this Assembly in Bihar, is a fairly
big one because it is a big State and, in
cluding the nominated members, the total
number of members of the Assembly is
319—three one nine—and only 34 of them
have resigned. And, Sir, I cannot say
what sort of a commentary it is on the lea
dership of the political parties there.
Although much pressure was exercised,
coercion was used, intimidation was resorted
to, abusiv language was indulged in,
even filthy language was indulged in,
somehow, even the members elected on
the tickets of the Opposition parties had
more respect for democratic processes
and, therefore, they did not resign yielding
to these pressures and they resisted these
pressures. You als > know, Sir, that the
Jharkhand party, the Hul Jharkhand party
members in that State have not resigned
and, in fact, one member was mentioning
—1 do not know whether it is Mr. B. P.
Mandal or somebody else

SHRI NIREN GHOSH : Perhaps they
were told that the Border Security Force
and the CRP would crush them.

SHRI K. BRAHMANANDA REDDY.
Please wait. If that is so, why should you
drive them into their hands? The point is that
out of a total number of 319 in the House,
only 34 have resigned and I may add in this
connection that some Harijan and Adivasi
members were forced to send in their
resignation letters under wrongful
confinement or restraint one, as soon as they
got freed from the hold of these res-trainers,
they said, "We are not resigning. We were
forced to do this and we were compelled to
do this." Sir, is this a method which would be
followed in any decent democracy? Is it a
method which can be adopted by any
respectable political party? My submission,
therefore, is that this kind pf an attitude
drives us and compels us to go behind these,
simple acts or serious acts, whatever you
may call them,and go into the motivation of
this combination of these political parties
under the leadership of Jayaprakashji.
Therefore, yesterday I was mentioning in the
other House about the declaration made by
Jayaprakashji on November 4 at Patna after
the gherao affairs; lie has said, as has been
reported by some of my friends, that the
issue is not
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one concerning Bihar, that the issue is not
one against the Ghafoor Ministry, but the
issue is one of Shri mati Indira Gandhi. This
was clear.

SHRI NIREN GHOSH : Are these the
exact words? You should quote the exact
words and that would be more appropriate.

SHRI K. BRAHMANANDA REDDY:
1 thought 1 could save some time. Shri
Jayaprakash Narayan declared like this. I
think this is from "The Hindustan Times."

SHRI BHUPESH GUPTA : That is all
right.

SHRI K. BRAHMANANDA REDDY: I
think we have seen that. We have seen "The
Searchlight" also.. (Interruptions).. Please
do not interrupt me. Another matter also I
wish to bring to the notice of the House and
it is this that on October 30, when
Jayaprakashji went to Ludhiana, several
leaders of Punjab, the Opposition leaders,
the most important among them being Mr.
Badal, some other friend from the BJS, Shri
Abinashi and some others, who comprised
that part of what is called the Punjab
People's Front, had serious consultations
with  Jayaprakashji. At that time,
Jayaprakash Ji is reported to have said that
they should put up only one candidate on
behalf of all the parties against the
Congress. What does this mean? What is the
politics involved ? 1 was submitting
yesterday and as has been said by him, it is
not a question merely of Bihar. As you have
rightly said, Sir, while you were speaking, it
is a question of taking advantage of the
discontent that is prevailing to some extent
in the country.

SHRI RABI RAY : What is wrong in
that?

SHRI K. BRAHMANANDA REDDY: I
am not saying that it is wrong or right. But
my experience tells me—1 have some
experience—that all opportunistic alliances
or taking undue advantage of certain situa-
tions has not given strength to any opposi-
tion political party till now.

SHRI RABI RAY : What about Kerala?

THE VICE-CHAIRMAN (SHRI V.
RAJU) : If ne has omitted anything, yoq can
add later on.
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SHRI K.'BRAHMANANDA REDDY:
You can add to my advantage. He is
disturbing the trend. That is the whole
trouble. 1 have some experience as 1 have
submitted, not on the floor of this House,
but elsewhere. I have moved with people
more intensely than many others. My
experience shows that mere polemics in
legislatures would not convince the people.
We have to move with our people. We have
to understand their difficulties. We have to
help them. We have to mix with them. It is
only that way that you can build up
respectability for any party. Therefore, Sir,
1 wish to submit that a mere combination or
a sudden combination does not help. Even if
all of us here, on this side and on that side,
suddenly combine to do an illegal act or to
do something against one particular
individual, it will be a mistake and this is the
mistake which you are committing. 1 wish
to tell you as a friend of yours not to commit
that mistake.

SHRI NIREN GHOSH : Unless he or
she represents a total class.

SHRI K. BRAHMANANDA REDDY:
If you are thinking that a mere combination
of some strong people will give strength to
any political party, [ may tell you..

SHRI LAL K. ADVANI : Mr. Vice-
Chairman, does it have any reference to the
factional politics of Andhra? I do not
understand it.

THE VICE-CHAIRMAN (SHRI V.
B. RAJU): India is one.

SHRI K. BRAHMANANDA REDDY: I
do not agree with Mr. Advani when he says
he does not understand. He is refusing to
understand.

Sir, as I have said earlier, if it is not a
question of Bihar, then what is the issue
except a general reference to corruption,
electoral reforms, etc. etc.?

8 P.M.
SHRI RABI RAY : Ttis a big thing.

SHRI K. BRAHMANANDA REDDY:
It is a big thing. I certainly know it. But
please see the avowed suggestion fqr
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[SHRI K. BRAHMANANDA REDDY]

electoral reforms. Many theories have been
put forward. It is not as if they are being put
forward for the first time. hey were put
forward at the time when he Constitution
was framed by much bigger people than you
and I like Pandit lawaharlal Nehru, Govind
Ballabh Pant, Alkali Krishnaswamy Iyer and
many other eminent persons who had not
only the legal acumen but great patriotism,
great service and better service than the
other people about whom you are thinking.
They had gone into it in a detailed manner,
not in a haphazard way as we discuss in a
discussion, and they ruled out several of the
theories because they know what our
country is, what the size of the country is.
what the things are, what the literacy is And
they knew so many other things. Therefore,
they decided on a particular pattern. Now,
let usgo through that.

SHRI NIREN GHOSH : But, unfor-
tunately, these have become lives issues
because the basis of the pattern is undemo-
cratic.

THE VICE-CHAIRMAN (SHRI V. B.
RAIJU) : Mr. Niren Ghosh, you allow
him to say what he wants to say.

SHRI K. BRAHMANANDA REDDY:
Sir, I want to tell you about 1952. I want to
submil that in the Andhra area of the
erstwhile Madras State, when the elections
took place in the year 1952, though the Con-
gress Government was in power, almost 50
per cent of the Congress candidates were
defeated and (he seats were captured by the
Communist Party. Of course, Mr. Niren
Ghosh and Mr. Bhupesh Gupta were
together then. Now 1 need not take you into
many other elections. Take 1967, as early as
1967. How many opposition political parties
have come to power in he States ?

You say that the Central Government is
under our control. All through, the Central
Government is in the hands of the Congress
Party. How could these people come into
power'." And it was pointed out that even in
Bihar, ;';i the 1971 elections..

DR. RAMKRIPAL SINHA: How
many opposition governments were toppled”

[RAJYA SABHA]
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SHRI K. BRAHMANANDA REDDY I
As Mr. Vice-Chairman said, you are a very
good friend, you are a very enthusiastic
friend. But please do not interrupt. I give my
advice because you are a young friend.

My submission is that even in Bihar, in
the 1971 elections to the Parliament, when
Mr. Karpuri Thakur was the Chief Minister,
people have voted overwhelmingly in favour
of the Congress so far as the parliamentary
elections were concerned. And you can take
the very recent history, Sir. In about 30 bye-
elections to Parliament that took place in
these two and a half years, only 15 Congress
candidates succeded. The rest had gone to the
Opposition, whether it is the Communist
Party or the Independents or a combination
of one or two parties or whatever that may
be. Therefore, it does not lie in the mouth of
friend to say that elections in India are not
free and fair.

SHRI NIREN GHOSH : I have given
certain instances about certain States.

SHRI K. BRAHMANANDA REDDY.
1 would also like to submit for your infor-
mation that however poor this country: may
be and however illiterate the people of this
conutry may be, they have much shrewder
cotnmonsense to select their parties and
candidates.

SHRI NIREN HOSH : Elections are
totally rigged in Kashmir and West Bengal
and in many other places.

THE VICE-CHAIRMAN (SHRI V B.
RAIJU) : He did not say anything about your

party.

SHRI K. BRAHMANANDA REDDY :
If people think that money can play a
decisive role in Congress, they are mistaken.
Money may have a legitimate place, say, 5
per cent, 6 per cent or JO per cent because
you will have to move about ami explain the
things to people. But, 1 have known and 1
have heard that in the 1967 elections when in
some States some lakhs of rupees were
thrown about, they got a severe licking.
Therefore, Sir, if all of us feel, as the Prime
Minister has also said, we have to curb the
use of money power. The power of
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money in elections is certainly a matter
which can be discussed and a consensus
arrived at and a course adopted. But, to go
back and say that the recall system is good.I
cannot under stand. I am glad that Advaniji
seems to have gone back on his suggestion
of recall.

SHRI LAL K. ADVANI: In fact it was
my amendment and it was supported by
Bhupesh Guptaji.

SHRI BHUPESH GUPTA : Sir, for your
information I may say that there was a
Defection Committee appointed in 1968 on
the basis of a resoltuion by the Lok Sabha.
Shri Jayaprakash Narayan was a member of
that Committee. Shri Balraj Madhok
represented the Jana Sangh party. I
suggested recall provision should be there.
Both Jayaprakash Narayan and Balraj
Madhok opposed this thing.

SHRI K. BRAHMANANDA REDDY:
Thank you very much. Therefore, Sir, let us
not confuse our people. Let us not put some
issues without explaining to them what they
mean. Regarding recall, I have been told and
I saw somewhere in some press report that
the Chairman of the B.L.D. Party, Mr.
Charan Singh, has said that recall'is unsuited
to this country, impracticable.

SHRI NIREN GHOSH : He may say
that. What does it matter?

SHRI K. BRAHMANANDA REDDY:
It is your fundamental right to differ from
the Chairman of the B.L.D.

SHRI NIREN GHOSH : It is a demo-
cratic right.

(Interruption)

A T IW 2 G AR ATET
A TEE A T fg Foawme &
at § fax foar F wgar g ofw
I 58 AW F oAAG FE
g1 e 3 wgy § fv  faar
& AL TR GIEAR AT, IAA A F=
1 g aw@ § IAE AgF wEA
qifaa
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WY A et : gwraTSTE
WEEA, § wAAr frame wmmo fw
SET HAT FT Hqz oweAr &A@ qam
T4 ®1 M oA fag & feonae
ZTT A AT F 1 3w AT X Wiy
qz wdl grm o g gwr g fone
FIOAE 2, T owww gm F fw e
MEE frade & gff wewe
fawnT 2 o3 oA § gmer 9
WL F FATRZES 9T 2

SHRI BHUPESH GUPTA : Despite the
fact that we are all hungry, including our
friends, I want to point out to you that your
Prime Minister has said that she is prepared
to discuss the question of electoral reforms
and we take it that she seriously meant it.
Therefore, now do not say so especially
being the Home Minister of the country and
Home Ministers are at times very difficult
propositions, as we know. Do not say that it
is unsuited today. Jayaprakash Narayan has
said it is unsuited, Balraj Madhok had said
that it is unsuited. You need not today any it
is unsuited.

SHRI NIREN GHOSH: The Prime
Minister has already said about proportional
representation. He has brushed it aside.

st @@ sneArit o oarfEAer g
#7 faar, fer  awwES @
7T

SHRI SUBRAMANIAM SWAMY: A

small point of order.  In the last session it

was said that when the time is extended
beyond 8 O'clock, he will give us dinner.

THE VICE-CHAIRMAN (SHRI V.
B. RAJU): You have got a holiday I

SHRI K. BRAHMANANDA REDDY: I am
not expressing an opinion. I am only saying
that several leaders have said like this.
However 1 am bound by what the Prime
Minister said. What the Prime Minister said,
if I have understood her correctly, is we can
think about the curbing of money power in
elections; and if there are any other
suggestions which are practicable ¢
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[SHRI K. BRAHMANANDA REDDY]

and which can be suitable to India, they can
be considered.

ot gaReaw wwl o stz qifeEr-
ot w0 A P Aqr o fae

SHRI K. BRAHMANANDA REDDY:
No, no, I just wanted to take you through.
My previous argument has been that it is my
personal opinion that so far as the preser.t
system is concerned, it has worked well. If
there are any evils that might have crept in,
certainly they can be cured. I also wanted to
read for your information an extract from
India's Rootes of Democracy by Carl C.
Taylor, Douglas Ensminger, Helen W.
Johnson, Jeen Joyce, but I have no time.

SHRI SUBRAMANIAM SWAMY
Ford Foundation has not been completely
brought
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SHRI K. BRAHMANANDA REDDY:

And, therefore, my submission is, of every-
thing why only electoral reforms? If there
are any reforms to be made in education,
these could be discussed and those which are
good and in the interest of our people can be
considered. After all, it is a democracy.
Democracy is rule by consent and discussion.
Therefore, there is no issue which cannot be
discussed at any stage of our public life.
After all, the paramount thing is the well-
being and the interest of our people at large.
Therefore, can you discuss these things in
emotion, in a surcharged atmosphere? These
are things which, I only appeal to you, can be
discussed.

Now, our friend Uma Shanker Joshiji
was saying that there are many economic
difficulties. You also said it. It is true that
there economic difficulties, and the the
Prime Minister has said on more occasions
than one that it has been partly created due
to the global situation, and there are some
things which could be remedied by us in the
internal economic life of our country; and
therefore she has also initiated very strong
steps in that
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directions. I need not go through the several
steps that have been taken in the last four or
five months. Even there, if there are good
suggestions which can bt implemented and
which can improve the economic life of this
country, which can lessen the hardships of
our people, who has prevented any
discussion on that matter, any consultation
on that matter? In the life of a country which
passes through generations and generations
and generations' should it not be a regular
feature of democratic life? What is most
disgusting is that you have brought In a very
serious political import into this.

THE VICE-CHAIRMAN (SHRI V.B.
RAJU) : I have not brought.

SHRI K. BRAHMANANDA REDDY:
Not you, Sir. You are also capable but not
now.

SHRI BHUPESH GUPTA : On a point
of order. Mr. Brahmananda Reddy is taking
advantage of the fact that you are in the
Chair because he knows you very well in
Andhra and you also know him very well.
Will you kindly go there and pul somebody
else so that you can also enlighten us?

THE VICE-CHAIRMAN (SHRI V.B.
RAJU) : I was looking but nobody is there-

SHRI K. BRAHMANANDA REDDY:
Now, therefore, my submission is that all of
us will have to look beyond our nose. It may
be for a time a party is in power. | have not
seen anywhere in the World where one
single party is able to rule for hundreds of
years. Therefore, it is not a question of
looking at it from the narrow, restricted
point of view or in some opposition to any
particular individual. We have to look at it
in a broader perspective. We have to see
what is to the benefit of the people what is
good to the people.

Sir, can a big country like this, with
many'difficulties which secured independence
just 25-26 years ago come out of it troubles
overnight? We have to go through it all. As
has been observed, the planned development
is a continuous process. It is not as if you
can stop it any day. Therefore, it is in this
direction that all of us will have to see.
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Now, I ask if somebody goes, and if
somebody else comes, can you solve this
problem overnight? Should you not have to
plod through taking the assistance of others?
Therefore, for God's sake, I beg of all, please
reduce these political overtones
unnecessarily imported into this.

Now, Sir, I do not want to offend their
feelings. We have seen coalition govern-
ments here condisting of several parlies. So
far as India is concerned, can a combina-
tion—and our experiences is clear—of
incongruous elements without the basic
unity and policy or programme survive ?
And if such coalition governments have
fallen due to their inherent weakness, is it a
cause for complaint against Congress ?
Therefore, Sir, my submission is, 1 do not
want to go into any other question...

SHRI BHUPESH GUPTA : We want an
assuarance from you because you have said
very many things and you can say also
more. We want a clear assurance that the
Assembly shall neither be dissolved nor
suspended.

SHRI K. BRAHMANANDA REDDY: I
am coming to that. That is the last portion of
my speech.
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SHRI K. BRAHMANANDA REDDY :
Now I do not think, nor will Mr. Advani
say that the demand for the dissolution
of a duly constituted Assembly is a proper
democratic process unless the conditions
prescribed in Article 355 of the Constitution
are fulfilled. We have all sworn by the
Constitution ; we work under the Constitu
tion and we take the oath that we will observe
the Constitution and, therefore

SHRI LAL K. ADVANI : I put a very
specific question. Do you regard Kerala also
as a blunder because it has an aologus
position ?

SHRI K. BRAHMANANDA REDDY:
1 will come to that.

SHRI NIREN GHOSH : Is the rule of
minority democratic ?
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SHRI K. BRAHMANANDA REDDY :
Now, therefore, he agrees with this por-
position.

SHRI LAL K. ADVANI : I do not agree
with it . I can think of situations where
President's rule has to be imposed and
article 356 has to be invoked when a
situation like Kerala develops as it has
developed in Bihar.

SHRI K. BRAHMANANDA REDDY
No, no. I think Mr. Vice-Chairman, while
he was speakng a Member has already
answered that, the question about Kerala
and others. 1 do not know, I forget and
excuse me if I am wrong, but the point is, as
I have submitted, out of 319, thirty-four
alone have resigned. A great majority,
practically about 80 per cent or 85 per cent,
have not resigned in spite of pressures. 1
have not the time just now, but I have tried
to show that the administration has not
failed in Bihar.

SHRI NIREN GHOSH : It has collap-
sed. There is no administration except the
police department.

SHRI LAL K. ADVANI : Where is the
question of any administration there?

(Interruptions)

SHRI K. BRAHMANANDA REDDY: I
do not want to offend them or go into that
question, but it is patent ...

SHRI BHUPESH GUPTA : What about
the suspension part of it?

SHRI K. BRAHMANANDA REDDY :
It is patent that the administration is going
on. I have said that the collections are mucrf
better than what they were last year. 1 have
said that Plan development is much better
than last year.

SHRI RABI RAY
Members from Bihar.

You ask the

SHRI K. BRAHMANANDA REDDY :
It is because Members from Bihar have told
me. It is not as if you alone represent Bihar.

SHRI NIREN GHOSH
nistration exists.

: No admi-
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THE VICE-CHAIRMAN (SHRI V. B.
RAIJU) : Mr. Niren Ghosh, how long do you
want to sit?

SHRI K. "BRAHMANANDA REDDY :
I will complete in ten or fifteen minutes.
Therefore, my submission is that the condi-
tions which have got to be fulfilled under
the Constitution for the dissolution of the
Assembly are not there. The question of the
dissolution, of the Assembly does not arise.
Now, several Members speaking from this
side have already told you about Gujarat.

SHRI BHUPESH GUPTA : No, no. I
want to know one thing. You said in the
other House that there is no question of
dissolution. Good. But there are some
people, including some in your party, who
are mooting the idea of either suspension till
the next election or suspension for face-
saving. Do I have a clear assurance that the
Government of India and you will not give
any quarter whatsoever to this manoeuvre
for suspension?

SHRI SUBRAMANIAN SWAMY : Is
he a Shy lock?

SHRI K. BRAHMANANDA REDDY :
Suspension of the Assembly till the next
general election—what does it mean? I have
already covered it during my intervention. It
is worse than dissolution because the
Members will have to be kept alive and
Members will have to be paid for no work.

SHRI NIREN GHOSH : You keep them
by giving many posh jobs.

SHRI BHUPESH GUPTA : Now, I met
someone saying if it is not till the next
election, let it be suspended for some time.
They want some kind of dialogue on that
basis in order to recoup their position which
has been demoralised.

SHRI SUBRAMANIAN SWAMY
You have permitted Mr. Bhupesh Gupta to

.[RAJYA SABHA]

put questions on that analogy. 1 should also
be allowed to put questions.
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THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : You have asked for dinner. Please
continue.

SHRI K. BRAHMANANDA REDDY :
Now, Sir, I only speak what I have got to
say.

SHRI BHUPESH GUPTA : I want a
clear assurance from you here that the
Government will not entertain any proposal
for the suspension of the Assembly, whether
till the election or for a shorter time, because
this is the thin end of the wedge. In effect, it
means a political surrender to the movement
led by those people. I want that assurance.

SHRI K. BRAHMANANDA REDDY :
The Government of India will not come
under the pressure of anybody; neither the
Government of India...

SHRI BHUPESH GUPTA : On a point
of order. Have I been building up any
pressure?

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : That is what Shri Subra-manian
Swamy is saying.

SHRI K. BRAHMANANDA REDDY :
The Government of India are vitally inte-
rested in the well-being of the people of
Bihar. Therefore . . .

SHRI BHUPESH GUPTA : What is the
difficulty? When 1 am asking a political
question...

SHRI GUNANAND THAKUR : What
are the Pressure tactics ? You please sit
down.

SHRI BHUPESH GUPTA : These are
the people of Bihar. I am asking something
and you are objecting to it ... (Interruptions)
There are people in the Congress Party who
are working ror a temporary suspension of
the Assembly.

SHRI GUNANAND THAKUR
Please sit down.

SHRI BHUPESH GUPTA : I want to
know...
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SHRI GUNANAND THAKUR : Let
him finish and then you ask a supplementary.
If you can pressurise .. .

SHRI BHUPESH GUPTA : My pro-
position is very simple. I know some of you

SHRI GUNANAND THAKUR : I
know you also.

SHRI BHUPESH GUPTA : Both you
and Patnaik go there. That is why I got up.
They did not get up. He got up.

SHRI GUNANAND THAKUR : The
Home Minister is trying to reply. Put a
supplementary.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : You are going too far. The
Minister can answer; you cannot compel
him. (Interruptions) You have put your
question repeatedly. Whatever he could
actually answer, he can answer in any
manner he likes; you cannot compel him to
answer in a particular way.

SHRI BHUPESH GUPTA : What is
this particular way? It is a point of order.
I am not asking about his language. There
are two propositions. One is the demand for
dissolution. He has said, no. Another is,
well, if it is not dissolution, let him suspend
it. And in that category, there are two opi
nions. One is, suspend till the elections. He
has said, then it amounts to dissolution. All
right. There is another opinion which is
being mooted in certain quarters. I will not
name them. They say, at least the Assembly
be suspended for some time when another|
Government can come and they can start
it. This is what I have asked; this is a factual
question. Mr. Brahmananda Reddy can
just answer in any manner of language. H
can answer in that language. I think you will
understand by the interruption that has
been made, not from the Opposition Ben|
ches, because there it is clear that they are
determined to have it dissolved. But there
are some Trojan Horses in the Congress
Party who are supporting Jayaprakash Na-
rayan and are wanting to suspend it ...
{Interruptions) Yes, yes, 1 ignore you for the
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time being. I am asking you, Mr. Brahma|
nanda Reddy, you use any language. I have
no objection. These are the propositions.
About two T v=<i«o» t

Voder Rule 176 306

third one also I would like to be assured. It
is a vital question for the people; it is not an
Assembly issue. It is a basic question of the
defence of the gains of the people and the
struggle against the reactionary rijiit wing
threat for the subversion of democratic
institutions. Hence, I am asking this

question of suspension even for a short
while.
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THE VICE CHAIRMAN (SHRI V. B.

RAJU) : The Minister is capable of looking
after himself.

SHRI BHUPESH GUPTA : Why is he
lecturing? I have asked a question because
he has not given the answer...

£

THE VICE-CHAIRMAN (SHRI V. B.
RAIJU) : You have been categorically clear.
Let the Minister speak.

SHRI UMASHANKAR JOSHI : In
poetry there are seven types of ambiguities.
In politics there are seventy. A politician
like our esteemed, elderly friend, Mr. Bhu-
pesh Gupta, can draw his conclusion from
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Minister to sign o dotted ines ...

(Interruption by Shri Gunanand Tltakur)

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : Vou cannot discuss across the
table. This is not a good thing. You are a
disciplined Member. You cannot cross the
Benches. 1 have given you opportunity.

SHRI K. BRAHMANANDA REDDY :
You should not get angry. I am bound by
your ruling which you have just now given.
That is why I want to say these demands of
dissolutions or of dismissals of Ministry
cannot be decided by a public meeting or an
agitation. We have seen such demands
arising out of emotion. And if you just wait
for that emotion to cool down they will think
rightly and act rightly. We have seen
umpteen instances like that in the country.
Therefore, 1 can only tell you that the
Government of India are vitally interested in
the well-being of not only Bihar but o[ other
areas also and they are interested in
maintaining the democratic traditions of this
country.

A friend raised the question, about the
Kerala disturbances. I answered it yesterday
also in the other House: You might
remember that in 1958 or 1959, about fifteen
years ago there was a grave disturbance of
an order which is inconceivable ...

SHRI NIREN GHOSH : It was nothing
compared to the agitation in Bihar and there
was no repression whatsoever. You have
mobilised two lakhs in Bihar...

SHRI K. BRAHMANANDA REDDY :
Mr. Niren Ghosh, you may be knowing
more but I can tell you ...

SHRI BHUPESH GUPTA : It is an old
thing. Let us better not go into this thing ...

SHRI K. BRAHMANANDA REDDY :
I do not admit ...

SHRI BHUPESH GUPTA : You may
not agree. Kerala is not a thing under dis-
cussion. You are being deliberately diverted.

SHRI NIREN GHOSH
butchers of democracy in India ..

They are
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THE VICE-CHAIRMAN ( SHRI V. B.
RAJU) : You have said these things a
hundred times.

SHRI K. BRAHMANANDA REDDY :
I was nearer Kerala than Shri Niren Ghosh.

SHRI NIREN GHOSH : As if by being
nearer, he has understood everything!

SHRI K. BRAHMANANDA REDDY:
The Kera'-a Assembly was dissolved: because
the Government then refused to take the
responsibility to meet the situation.

SHRI NIREN GHOSH : No, this is total
distortion of the truth. To put mildly, it is a
pack of lies.

SHRI K. BRAHMANANDA REDDY :
You may say so. You may kindly refer to
the speeches made by our hon. leaders,
Pandit Jawaharlal Nehru and Govind
Ballabh Pant in the discussion in Parliament
in those days, in 1959. Further, I would say,
my friend was doubting whether it was a
great disturbance, whether all people were
agitated or not. Sir, elections were held after
a few months in Kerala. And what was the
result?

SHRI NIREN GHOSH : Hold elections
in Bihar now. Let us see what the result is.
But 1 doubt whether there will be free and
fair elections.

SHRI K. BRAHMANANDA REDDY :
When I talk about Kerala, you go to Bihar
and when I am on Bihar, you ask me talk
about Kerala. Sir, about Gujarat, all of you
know that the Chief Minister there resigned
and recommended to the President that a
proclamation should be made and the
Assembly should be dissolved. But the
Assembly was not dissolved, though a pro-
clamation was made. It was only on the 15th
March, 1974, when 95 members out of a
House of 168 had resigned that the Assembly
was dissolved. What is the comparison
between Gujarat, where 95 out of 168 had
resigned, and Bihar where 34 out of 319
have resigned ?

St W el ¥ so
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SHRI NIREN GHOSH : In Kerala,
nobody resigned. The Government was
going.

SHRI K. BRAHMANANDA REDDY:
This is because...

SHRI NIREN GHOSH: Because you did
not want to tolerate any Communist-led
Government. So you murdered democracy.
You have tigged elections in Kashmir for 20
years. You have murdered parliamentary
democracy in West Bengal in 1972. And
you talk of demo racy!

SHRI K. BRAHMANANDA REDDY :
Whatever my argument, you will not be
convinced. Therefore, I do not want to spend
much time on this.

SHRI LAL K. ADVANI : Before you
c*ose, 1 would like you to avail of this
opportunity to make amends for the Physical
assault on Jayaprakash Narayan. Yesterday
you said in the other House that "if I learn
that a physical assualt was made on
Jayaprakash Narayan, I would be the first
Person to apologise for it."

SHRI K. BRAHMANANDA REDDY :
Certainly.

SHRI LAL K. ADVANI : I have told
you my personal conversation with
Jayaprakash Narayan this morning in which
he confirmed that there was an assault. Of
course, people protected him: people
protected him from his skull being broken
by lathis.

SHRI K. BRAHMANANDA REDDY :
I am not going back on what I said yester-
day. 1 said yesterday that if Jayaprakashji
even by accident had received the slightest

injury...

SHRI LAL K. ADVANI : Not accident,
it was deliberate.

SHRI RABI RAY : On a point of order.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : You allow him to complete his
sentence.

SHRI K. BRAHMAANDA REDDY :
said yesterday—and I stand by it —that
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if Jayaprakashji had, even by accident,
suffered an injury, I will be the first man to
express regret. [ stand by it.
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SHRI K. BRAHMANANDA REDDY ;
Sir, I have finished.

SHRI BHUPESH GUPTA : Have you
any information. .,

THE VICE-CHAIRMAN (SHRI
V. B. RAJU) : He has finished. The debate
is closed now. Now the Minister will make a
statement.

STATEMENT BY MINISTER RE C.

B. I. CASE RELATING TO ISSUE OF

LMPORT LICENCES TO CERTAIN
FIRMS OF YANAM AND MAHE

THE MINISTER OF HOME AFFAIRS
(SHRI K. BRAHMANANDA REDDY) :
Sir, it will be recalled that as a result oi
verification a case under Sec. 120-B IP | r/'w
420 (cheating), 467 (forgery), 471 (using as
genuine forged document; and 162 (taking
gratification to influence public servants)
was registered in connection with issue of
licenses to some importers of Yanam and
Mahe by the CBI (SPE) on 2-9-1974.



